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!d. Counsel for the petitioner points out that vide order dated 10,5,2016, order
dated 07.04.2015 dismissing tne petitioner for want of prosecution was recalled and the
petition was .estored to its original numb€r but no fresh notice was i$ued to the
respondents as p€r requirements of law.

2. Let rresh notice b€ issued for 13.9.2016.
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